FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S THE MAHARAJA SALT WORKS
COMPANY PRIVATE LIMITED

RELEVANT PARTICULARS

1. Name of corporate debtor The Maharaja Salt Works Company
Private Limited
2. Date of incorporation of corporate debtor 17.08.1943
3. Authority under which corporate debtor is | RoC-Ahmedabad
incorporated / registered
4. Corporate Identity No. / Limited Liability | U14220GJ1943PTC000790
Identification No. of corporate debtor
5. Address of the registered office and principal office | Lavanpurataluka Maliya Miyana,
(if any) of corporate debtor Lavanpur-363680, Gujarat, India.
6. Insolvency commencement date in respect of | 14.08.2024 (order dated 13.08.2024,
corporate debtor uploaded on 14.08.2024)
7. Estimated date of closure of insolvency resolution | 10.02.2025
process
8. Name and registration number of the insolvency | CA. Sunil Kumar Kabra
professional acting as interim resolution | IBBI/IPA-001/IP-P01011/2017-18/11662
professional
9. Address and e-mail of the interim resolution | Address: 3rd Floor, Reegus Business
professional, as registered with the Board Centre, New Citylight Road, Above
Mercedes Benz Showroom, Bharthana-
Vesu, Surat-395007;
Email Id: jinusco@gmail.com
10. | Address and e-mail to be used for correspondence | Address same as mentioned in Sl. 9;
with the interim resolution professional Email Id.: ip.tmswc@gmail.com
11. | Last date for submission of claims Wednesday, 28.08.2024
12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals identified to act | Not Applicable
as Authorised Representative of creditors in a class
(Three names for each class)
14. | (a) Relevant Forms and (a) Web link:

(b) Details of authorized
available at:

representatives are

https://ibbi.gov.in/home/downloads
(b) NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of M/s The Maharaja Salt Works Company Private Limited on
13.08.2024 (order uploaded on 14.08.2024).

The creditors of M/s The Maharaja Salt Works Company Private Limited are hereby called upon to
submit their claims with proof on or before Wednesday, 28.08.2024 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 15.08.2024
Place: Surat

Sd/-
CA. Sunil Kumar Kabra
Interim Resolution Professional



https://ibbi.gov.in/home/downloads
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E:iaanvi

Advisors Limited

CIN : L74140GJ1981PLCOB4 205

Regd. Office : 304, Shopper's Plaza - V, Government Servants Co-0p

Housing Society Limited, Opp. Municipal Market, C.G. Read, Navrangpura
Ahmedabad - 380 009, Phone No. © 079-28004153

Email - saptharishifin@gmail.com  Website | www. saanviadvisors,in
EXTRACT OF STANDALONE UNAUDITED FINANCIAL
RESULTS FOR THE FIRST QUARTER AND THREE
MONTHS ENDED ON 30th JUNE, 2024 (Rs. In Lakhs)

FParticulars Guarter | Quartar | Quarter | Year
ended on | endad cn | endad on| endad o
30-86-2024 | 31-05-2024 | 30-56-2003 | 31-00-2024
{Unzudiced) | cAudited) | |Uneudied) | (Aecdied)
- Ravenue from Opearations 0 O 0 O
- Othar Income g.77 .70 176V 34.77
= Total Income from Operations 67T 879 1767 2477
- Maf Profit ! [Lass) lar the pariod
[before Tax, Exceptional and / ar
Extraordinary items) 4.90 6.83 7.9 27.45
- Nel Profit / (Loss) for the periad
before tax (after Excaplional
and / or Extraordinary items) 4.80 65.83 T.79 2745
- Met Profit / {loss) for the period
aftertax (after Exceptional and /
or Extraordinary ifems| 387 544 583 1887
- Total Comprehensive Income for the
period [Comprising Profil | (loss) far
the period [affer tax) and other
comprehensive Income (after tax) 3.67 3.44 5.83| 18.87
- Paid-up equity Share Capilal 201 .05 ] 201.05 | 201.05) 201.04
- Reserves (excluding Revaluation
Reserve) as shownin the Audited
Balance Sheet of the prévious yaar 119,77
- Earnings per Share (of Bs 10/ sach)
[for cantinuing and disconfinuad
operations)
- Basic 0.18 0.17 0.29 0.94
~Diluted 0.18 0.17 0.29 0.94

Navyug College Branch : Ground Floor, Rav: Raj
Apartmant, Nr. Newvyug Colliage, Rander Rosd,
Dist. Sumt-395008, E-Mail:rensuri@benkofbarada.com

SSION NOTICE

APPENDIX IV [See ruls 8(1]] (FOR IMMOVABLE PROPERTY)
Whorsas, the undarsigned being the authorized cificer of the BANK OF BARDDA under the
Securitisation and Reconstruction of Financisl Azssts and Enforcament of Security imerest
Act, 2007 (54 of 3002} and in sxercizs of powers conlermad undar Section 13{12] read with
rule 3 of the Sscurity Intenest {Enforcemeant) Rulss, 3002 ssued & demand notice dated
070312024 caling upan the bomowar Mr. Saresh kumar Jeysree Singh and Mrs Reenas
Surmsh Singh to repay the omount mertioned in the notics being Rs. 17.87.356.38)- ason
07/0372024 + wn appled intorast there on + Logal b other Expenses withn 60 deys from
the date of recwipt of the said notice.

The barmowars heving felled 1o repey the smouni, notice & hereby given in the
barrowars and the pablle in gensnsl that the urderaigned haa taken Symbalic Posssssbon of
the proparty described herain balow in exercizs of powens confered en him undes sub-
section (4] of section 13 of Act read with nula 8 of the Security Intenest Enforcemant| Rulss,
F002 o this the 1 2thday of August of the year 2024,

Tha borrownr in particular and the public in genoral i horsby castioned not to del with
the property and army dealings with the property will be subject to the charge of Bank of
Barods, Nevyug Collegs Branah, for sn smeunt of Re. 17,07, 356,30/ ss sn 07027024
+ un appliad inderss! there on + Legal & ot Expenses.

Tha botrowwars attention s invied o provisions of sub-ssction (1) of ssction 13 of the Act, in
raspect of time svalluble, to redesrn the secuned assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
All tha right, tithe and interest in Plot Mo, 308 (ex per Pesaing plan Plot No. 308/a)
sdmoasuring 89,00 Sq. yard io74.38 Sg. ML along with undivided shase of land Road
COP 47.17 S5q. ML of "Royel Residency™ situsied ol land bearing LS. Na. 124, 130,
13071 413172, 132, 137, Block No, 146, 146A, 147, 148, 140 sdmessuring 41885 Sg.
ML ot Villags Soyanl, Sub Dist. Palsana, Dist. Sural in the Nama of Mr. Suresh
kurmarJaysres Singh and Mrs, Reens Suresh Singh

i it aghel
Bank of Baroda

Wotes

1) The above is-an extract of the detailed format of first quarier and three months
ended Unaudited Financial Besults filed with the stock exchange under
Regulation 33 of the SEBI (Listing Obligations and Disclogure Requirements)
Regulations, 2015, The. Full formad of the Unaudited Financial Resulis is
available on the stock Exchange website -www. msei.com & on company's
websile - waww. saanviadvisors.in,

£) The above financial resulls have been reviewsd by the Audit Committee and
approved by the Board of Directors in the meating held on 13th August, 2024
3] The company haz adopted Indian Accounting Standard ("IND AS") notified
by the Ministry of Corporate Affairs with effect from 15t Aprid, 2017 Accardingly,
the Financial Result for the Quarder ended on 3Hh June, 20024 ars in accordance
with IND-AS and other accounting principles generally accepted in India.

Drate 1300812024
Place : Abmedabad

For, Saanvi Advisors Limited
Roopesh Ved, Director - DIN: 01504998

Bounded by ;= Narth: Plot Mo, 307 = Sowth : Plot Mo, 308

» East : Sociaty Road «West : Biock No. 145 Sd/-
Date : 12.08.2024 Authorized Officer,
Place : Surat Benk of Baroda

Ramnagar Branch ; Shreerang Sociely,
Planpore Patia, Rander Rasd, Surat, Gujerat - F05004,

Enaﬂrm
POSSESSION NOTICE

Bank of Baroda

(e immasable Froparty)

Sayedpura Bramch : Sevaminarayan Bhavan;
Hathupura Char Rasta, Sayedpura, Surat,

Gujarat- 395003, Phone No, 0261-2420356, 2417433,
E-mail : sayadpi)bankofbaroda,cam

B dw it agie

Bank of Baroda

APPENDEX IV [Sec rule B(1)] POSSESSION MOTICE (Fer Immovable Propesty)

Wheraas, The undersigned being the authorized offcer of the Bank of Baroda under
the Securitisafion and Recanstruction of Financzal Assats and Enforcement of Securiby
Intorest Act, 2002 {54 of Z002) and in exercise of powers conférmad under Section 13(12]
read with rule 3 of the Sacurity Interest [Enforcemant] Rules, 2002 issued a demand notece
dated 28.05.2024 calimg upon the M's, Jay Ambe Tex, Prop. of Mr. Smitkumar
Jyantibhai Patel & lts Guarantors Mrs. Patel Manishaben Jyantibhai to repay the
amount mentioaed in the notice bemg Rs, 45,97,560,19 a5 on 27.05.2024 + un applied
mterest there on + Legal & othar Expansas within 60 days from the data of receipt of the
said notice,

The Barrowers haveg feiled to repay the amound, nofice @ hereby given 1o the
Boeroavars and the public m gunaral that the underssgried has taken Symbolic Possession
af the progiety described herein balow in exercise of powers confermed an hir under -
suction (4} of section 13 of Act read with rubs 8 of the Sacurty Interest Enforcement) Rulas,
2002 arthis tha 10 day of August of the year 2024,

The Barrowes in partcular and the pubdic i general is heraby cautsarad nat to daal
werlh i progesty and ey dealings with the praparty will be subgect to the charge of Bank of
Baroda, Sayedpura Branch for an amaunt of Rs. 45,97,560.19 as on 27.05.2024 + u
applied interest there on + Lega! b other Expenzes,

The Barrawer's attantion is invited ta provisions of sub-section {8} of section 13 of the
At inrespect of trse avaikable, o redeem the secured assuts

DESCRIPTION OF THE IMMDOVAELE PROPERTY
All that Piace and parced of the Immovable Property equitable Mortgage of Besidantial Plot
M. 33, fires Admeaziing about 10568 Sg. mtrs. shanguith constnsction edm, 10650
sq. 1ts e 59.00 su. mbrs, standmg thereon alse alonpeath undivided praportionate shane m
the lard for road, C.0.P ate. inthe residential project which is know and namad as “Mirsana®
Thirwhils progact is situated the non-agriculiee fand besomg Revenees Surey No, 573, 575
and 5T having it's Block Na, 576/, after Consolidated Maw Block Mo, 6174, adm.

16749500 Sa.mirs of Village - Kediyana, Sub Dt Glpsd, Ot Sural, Bounded by == North ;
Pliot N, 22, South : Intemal Road, East ; Plot Ne. 34, West : Plot Mo 32,

Whereas, The undarsigned being the authorized officer of tha Bank of Baroda undsar
tha Sacuritrsation and Beconstruction of Fmancal Assats and Enforcement of Security
Intgrest Aot 2002 (54 of 2002) and in exercise of powers conferrad under Section 1312
read with nule 3 of the Sacurity Interast (Enforcemant) Rules, 2002 issued & demand natice
dated Z8.11.2023 calling upon the bomower Mr. Samdesp Suresh Thwari and Mrs. Wsha
Dt ropay the amount mentioned i the notice being A3, 16,53,138,92 ason 311002023
+ un applied intarest there on + Legal & other Expensas ate. within G0 days fram the date of
receipt of the =aid notica,

The Barmawers having Failed to repay the amourd, notice Is hereby given to the
Baorrowers and the public in general that the undersigned hes taken Physical Possession of
tha property described herain below in exercize of powers confarred on him under sub-
section [4) of section 13 of Act read with rubs B of the Security Interest Enforcement] Rules,
2002 on this the 13 day of Augiest of the year 2024,

The Baorrower in particuler and the public in general is hareby cautioned not 1o deal
with the property and amy dealings with the praparty wll ba subject to the charge of Bank of
Baroda, Ramanagar Branch for an amount of Rs, 16,53,138,92 45 o0 31002023 + an
gpphiad interast thereon + Legal & ather Expanses efc.

The Borrower's ablantion is myted to provisions of sub-section {8) of section 13 ot the
Act, inrespect of time available, to redeem the secued sssets,

DESCRIPTION OF THE IMMOVAELE PROPERTY

Equitable Marigage of Imenovable Property Beanng Sweeeey Noo 47, Block Mo, 43, Village -
Pardi Kande, Sub Dist. Choryasi, Dist. Surat, adm. Baild up sras B.69 Sg. Mt which is
situated ot Flat Mo, 807, Eth Floor, Building Mo. ©1, Shiv Banjani Resdency, Opp. Raj
Ablezhiek City Hormses, Sachin, Palsana Road, Sachin Road, Sachin, Pardi-Kamle, Surat
394230, Swrat City, District Surat, Stete/Ragson Gujarat. Property belonging proparty in the
Mame of Mr. Sandosp Surash Teewan. Boonded by :- North : Ad). Flat Ma. B0Z, East : Ad),
Fazsage/Flat Ne. 303, Sowth : Ad). Wing No. (2, West: Adj. 075,

Date : 13.08.2029. Placa : Surat S0/~ Awnthorised Officer, Bank of Bareda, Surat

RARE ASSET RECONSTRUCTION LIMITED

Nr. Harkrupa Tower

F’rrl‘l Ciffice: 104-106. Gala A o
College Rd, Ahmedabad- 38

POSSESSION NOTICE [Ap;mndi |E E{:I.}}]

The Uinderugned, beang the suthonsed officer ol he Rare Asesl Recomlnetios Lid thersmsfier
referred 1o 35 "Rare ARCT), under the Securiiiaton and Reconsirachion of Fnancs Assels and
Enforcermanl ol Secunty inleres! Acl, J002 (SARFAES] A, 2000 #nd B sbiss Of powies COn
Ierred pndler geciion 13012 with Fule 3 ol he Security inleesd {Enloroerent) Bules, FI0T meeed
& demand nodice dated 1203 2024 cofling apon Br Amil Jadn (Guarssior) Br At Jedn [Ger-
aedar), Wi Rishabh Jais (Gasrantor). Ma. Gnita Jals (Gesrsnfor), By Ganspati Cold Ware
House Pvt. Lid (Guarantosr] W Misayani Vyapar Pl Lid (Geerasior], Wiy Amjay Mol Bax
findia) Pwi. Lid (Guatantor]), Mis Bhikemal Chbotelal Exim Pvi. Lid (Guarantor), W Gerakal
Dealers Pyl Lid (Gusranbor), By Tulsi Trimplex Pvi. Lid. (Guarasbor) Mia ¥ smuna Bdvisary
Pvi, Lid {Guarantor) and Mis Lonand Cemesi Pvi. Lid. [Guarasier), 1o repay the amouni
imventiomied in The said mobice being Re 71256331 1171 (Repoos bwo thowsand ooe bendrad
twanty six crore ey Theee lakh thirty one thoesand one husdied seventesn only) | as on
Fabruary 29, 2024 ogehier wilh nenesl, Liture inksres], pensl misees Bnd ofhe charpes hiseon
{roiel-0ff Hurther recoipbs| wifh #flect from Mangh 01, 20024 @1 8 contrecius rade. withn G0 days from
tha daie ol recepl of B said nokes. As mrenkoned & e e demand nokos, The paymesl g0
ot fo Hars ARC unier B CERP & nal saffeaand i gy e oulstinding Gons lnoer The Boroens
Cormpafy (Gons Alloys P Lid)
Thi Borpwer Guaraniors g 1ailed 10 repay B armousl nolice = hereby preen 0 e Goaran
oy Morigapors and Bw publec m paneral Bl e andersgoed han e possmmieon of . propy
iy ket Bpnoin Lelow i prbetriad of poweirs conliemed on lam e onder Leclion 1 34) of P wad
Al reac! wilh fuls B of T wad Ruies on thin Tik diy of Aegust of the yesr 3004
The GuasraniorMorigapos sliendon i inviiad D proviscrrd of sechon T3 of T AL o rripect
ol rma avaliabla. 10 redesm e Batured Bssih
Thi Gudranicran MGG oo it pificuls and T pubbc o Girseisl o Borsby cuddnsd hol 10 doaal
with the prapety and any dealing with the property will be subyed 1o the chargs of the Rare hasast
Reconsrucion Lid ko an smoun] of Re. 2125 63,31 1T (Rupess o thousand one lndned
Imly min Crofe sinly thres Wi Futy 0oe iousand ohe huhdeed weanisen onfy] i on Februeny
20, 20 iogeher waih ineeet], Libes inlerstl, pindl inkerel] and oiher charged. théraon (nel-ofl
lurihee Fecsspiin ) with &fe Ingm WMarch 07, A0 O resboadan of B 100l Suld

Degsription of Lhe Immevable Propertiey
1. NI thad peiece and parcel of panranen| leesshold non-agncatival commensal badding (G5
Finor “WMedimas Hogse" sdmanssnng B0D Sgomir sng bulll up Bres Somessuing Sboe 15T 00
Bq mirs, bearing TP Schesra na. 15 (vaned) Final Piod e 39 paily shuaied 5 opp. Kamead
Hospital, Elisbrdpe. Achram Road, Mows: Chhedevad () Ta & Dt Alrecishad siandng n
has s of WS Amnjsy Medmas (inda) Privals Lrmdisd 500 surroended by: O or fowsrds Easd
by Margin Space & Mahila Sevs Sacan Suldng, On of towsnds West by Margin Space & Holel
Weslcanih Peradse, De or towsrds Noeth by lan Endny Gaie & Fover Front Erdry Road, Oe or
fowards Bouth by: Rear Side Pessage & Elbsbeidgs
2. A tha et @ng puantsl o non-agrculiurs sesadenisl apes plol Mo 18, Sorsey Mo T24M4, pai
TPS Mo 06, admeasuning sboul 1347 Sgomrirs 82 "Sansleutl Villa" Village Makerba, A% Kamaal
Cluby, kear 5G. Hohway, Wamhadpura Road Makerte, Abredshad slending in e nameof Shal
Al Kumar Jan and sorpunfed by. Om or towsnds Exst by: Land of amaigamaied survey no
T i, O O iowiind s West by Lind of Sty B0 T332 pik, O oF IDedrds Mo by, Lisnd o
arralgameied sorvey no, Tad palle, On of pwards Soulh by, Lend of Survey Mo, TI23 padd
3. AR thaf pesce and parosl ol non-agrculiors resadendial fial no 302, Block ka" B 3n Floox,
Ashawan Towers {Democraiic Co-operaive Hosing Soomety Limiled), near Safyagrsh Chhavan
bearing new survey e, 3232 (ol servey no 956 paild), FP oo 1814, TFS Mol boue- dndhper
T2 Viejslpor, Ammedehar Diot Ahmedatad standing in the name of She Amil Komer Sz 20
surounded by: On of towsrds Evel by Siair case, Pessage £ LR On o tovards West by In-
jemal Road & Block Wo. D, On o towards North by: Marpin Space & Bock F, On o towards
South by: Soaely Road
Date: 14.08. 2024
Place: Ahmedabad

Sdi- Authorised officer
[Rare Asset Reconstrochion Lid )

Bamroli Road Branch, G-2, Keshi Nagar Sociaty,
Baervol Main Rsad, Surst-394710.
E-mail bamsurZhankoftarods com

SSION NOTICE
APPENDIX IV [See rule B{1]] [FOR IMMOVABLE PROPERTY)

Wheaireas. [he s dertgnaet baing the suthorined sfice: of the BANK OF BARODA o
the Securitmation and Recanstruction of Fnencial Assets and Enforcement of Security
ivimrest Act, 20O (54 of FOOE} ered o smercies of powers conteerrsd ondge Section 1313
e with rule 3 of the Secarity interest [Enforosment] Ruales, 2007 iesmd o demand notos
| deted 07,0LHII caling upon the borrowss Terschesd Jilesingh Noger, Swsildut
Jdilasing Nagar, Parnmal Jilesing Magar 10 regiry the amourd mertiened in the notos beag
Ae 27250665 mx oa 0112021 Phm un spolied intorest snd logel b other
supansea. withon 60 deys Irom tha dele ol recelpl of the seid noilos.

The barower heving felled fo mepey the enousl, motcs B heraby ghven o tha
borrenwars and the public in genensl thel the undersigned has mken Plosicel Posssssion of
the propaty described hemin below in sxsrcise of powens conferred on him under sub
sactan (4] of section 13 of Aot read weth rule B of 1ha Security intsresl Evforcement) Aules,
2002 6n this te 1 &th day of Asges: of the year T024.

Tha borrowner in particsiler snd thi pullic n generel o horoby casrsonad nol 1o deal with
the property snd ary Sesinga with the property will be subject 1o the charge of Bank of
Bavods, Bamroli Roed Beanch ior am empunt of Be. 2,70, 506 85/ = on 07D TAIY Flus.
un sppled nteres? and lesgsl b other experses,

Tha borrowers. sttarin s ifvitad to proveisans, of sub-saction (8] of secton 13 of the
At In respect of teme svallshle, 1o redserm the secured asssts.

DESCRIPTION OF THE IMMOVABLE PROPERTY
Al the right snd imterest immovable property bearing Flat Mo, EWS-SE-1300
sdmeasunng Built-up arcs 32.00 5. Mirs., Carpet eroa admioesuning 26.00 55. Mis.
ol E building of Colomy Named as SUMAN SHAKT] construcied on the land beering T.
P Scheme No. 48 [BHESTAN), Final Plot Mo. 63 at Village-- Bhestan, Sub Dist. Surat

City, Dest. Surat. Proparty in the nama Tarachand Jilesingh Magar
Bounded by : * North: Common Passage Fai No. 1304 =East - Stair

& 30w azher
Bank of Baroda

= South: internal Road *Wast ;075 & Fiat No.1302

Sd/-

| Dnte : 14.08.2024 Authorised Officer,
Place : Surat Bank of Baroda

AFPEMNDIX V-5,

Sale Notice for sale of Immovable Property
E-fuction Sale Mokce [or sale of Immovalde Assels wder thie Securitisation and
Raconstruction of Financial Assets and Enforcament of Sacurity Inferest Act, 2002
read with proviso to Rule B(6) and Ruls 1) of the Security Infarast (Enforcameant)
Rubas, 2002
Midics is hereby givan bothe public in general and in particular o the Borrowear s ) and
Guarantsns) that the betow describad Immovable Property morgaged to Sammaan
Capital Limited (“SCL") [formerly known as Indiabulls Housing Finance Lid.
(“IHFL")] [CIM: LESS220L 2005PLCY36028] and Indiabulls Asset Reconstruction
Company Limited [CIM: USTH10MHZ006PLC305312] actng as a Trustee of
indiabulls ARC- X306 Trust (peth SCL ana IARCL ) ane ioinlly and severally refened
e a5 (“Secured Creditas'), the physical possession ol which fas been taken by the
Autheriged Olficer of the Secured Credilos, will be sold on "as is where is", "as s
what is™ and “whataver there is" basis on 31.08.2024 rom 04.00 P-M. to 05.00 PM.,
for recovary of the following amoimis due o SCL and IARCL :
DUES OF SAMMAAN CAPITAL LIMITED (formerly known as Indiabulls Housing
Finance Licl.)

S,
Doate ; 10082024, Place : Sural Asithorisod 0fficer, Bank of Barada

CEET= W LT B FEE T Amroli Road Branch:

b= - e s A =S [ear Post Office, Luhar Falia,
Central Bank of India Amrali, Sural - 304107

POSSESSION NOTICE

APPENDIXAV [Rule-8(1]] { For immmovable property)
Whereas, the underssgned being the authorized offices of the Central Bank of India, Amroli
Road Branch, Surat under the Secusitization and Beconstruction of Financeal Assets and
Enforcumant of Security Interest Act 2002 and in exercise of powners conferred under Section
13012) resd with ruks 3 of the Secunty interest {Enforcoment} Rules, 2002 ssued 3 demand
nobce dated 01/06/2023 calling upon the Borroweer [/ Co-Borrower Mr. Hanshrajbhai
Harjibhai Jodhani [Borrower) and Mr. Jitesh Pravinbhai Viradiya  [Co-Borrower) to
rapay the amaunt mentioned in the notice s, 13,80,961/- | Rupees: Thirteen Lakh Eighty
Thousand MNine Hundred Sixty One Ondy) with interest a5 mentioned in notice, within B0
days from the date of recaipt of the sad Maotice.

Thie boeronver eaving failed 1o repdy the amount, nofice is hereby given to the borrbwer
ard the public in gereral that te undersigned has taken Physical possession of the property
described herss below in exercise of powiers conlened on hem under Sub-Section (4] of
Soction 13 of Act read with rule B of the security mterest Enforcement Rules 2002 on this
10th day of Bugust of the year 2024,

The: bieeroweer in particutar ardd tha pablic in general is herehy cautionad not 1o deal with
the property and amy dealings with the property wall be subsect to the charge of the Central
Bank of India for an amount Rs, 13,580,961/ [Rupess: Thireen Lakh Esghty Thousand
Wine Humidred Sixty One Only) end interest thereon e, 0106302 3 phus ather charges.

“The Bomowears attention is irvited to provision of sub-saction (8} of section 13 of the
Act, inrespect oftims zvailzble, to redaem the securesd assets ™

DESCRIPTION OF THE IMMOVABLE PROPERTY

“All the piece & parcel of the immovabde property bearing pkot no. 12, admeasuring
47.97 sq. Mirs,, together with undnvided share adm. 44.40 sq. Mirs. Inroad & ¢.o.p.
In *Sukhvilla residency’, situated on the land bearing revenue survey no.103/a,
block no, 122, adm. 3237 sq. Mtrs., ofvillage: Velanja, Taluka: Kamrej, Dist. Surat.
Bounded by : *North : Plot Mo, 11 » South : Piot No. 13

*East : Road * West : Plot No. 23 S

Date : 10.08.2024 Authorised Dfficer,
Place : Surat. Central Bank of India

Piplod Bramnch : Showvaom Mo, 4, Ground Flaar,
bcon Busmess Centre, Opp, Gemral Mall,

Athwa - Dumas Aooad, Surat, Gujoral - 395007,
Phone Mo, 0261-2220033, 2220034,

da 3T agter

b Bank of Baroda

APPENDIK IV [Seo ule Bi1)] POSSESSION NOTICE iFor Immowakle Property|

Whereas, The undersigned being the suthonzed officer of the Bank of Baroda
under the Securitisation and Reconstruction of Financial Assets and Enfarcameant of
Secunty Intarest Act, 2002 (54 of 2002) and in exercize of powers conferred imder
Section 1312) reed with rule 3 of the Security Intarest {Enforcement) Rules, 2002 issued
a demand notice dated 23.04. 2024 calling upon the bomower M Udybhanbhai
Harinath Chohan and Mrs. Sumitraben Udybhan Chawhan to repay the amaunt
mentioned in the notice being to Rs, 24,26.539.73 as on 22042039 + un spplied
mierest thare on + Legal & athear Expenses withén 60 days from the date of receipt of the
said notice,

The Bomowers having faited to repay the smount, nolice 5 hereby given to the
Borrowvers and the public in genersl that the undarsigned has taken Symbolic
Poszzessian of the property describad hergin below in exercise of poweers conferred on
hirm under sub-section (4) of section 13 of Act read with nde § of the Security Interest
Enforcement] Rules, 2002 on this the 09" day of August of the year 2024,

The Borrower in particular and the public in general is hereby cautioned nat to deal
with the property end any dealings with the property will be subject to the charge of Bank
of Baroda, Piplod Branch for an amount of Bs. 24,26.539.73 as on 22,04, 2034 + un
apphed interest there on + Legal & other Expenses

Tl Borrowwer's attentsn is invited to provisions of sub-section (B of section 13 of
the Act, inrespect of tme avaiabde, to redeem the secured assets,

DESCRIPTION OF THE IMMOVABLE PROPERTY

Al that prece and Parcel of Property bearing Plot No, 8, sdmeasuing $40 sg. it
agurvalant to 4087 sq. mirs with Ground Floar + Two Floor construction admuasuring
65.00 3q. mirs at Shivkrupa Society, Vibhag-1 situated on the land bearing £.5. Mo,
1451 4+ 2 its Block MNa. 14374, TP Schame No. 61 {Parvat + Godadara|, Final Plot No.
13541 of Village : Godadara, Taluke : Surst City, District - Surat, proparty in the name
af Mr. Udybhanbhai Harnath Chahan. Boundad by :- Morth : Plot Mo, 9 Yibhag-1, East
Ad. Saciety Boad, Sewth : Plat Mo, 7, Vibhag-1, West : Ad). Block, Sd/-

Date : 09.08.2024, Place : Surat Authorized Officer, Bank of Baroda

5 Loan Account Mumber Cutstanding Amounts (in fs.)
M. a5 on ET.07_ 2024
1. HLAPSUADDIISE03 R, TR, 77 A4T1/= ([Rupees Seventy Eight Lakh

Saventy Seven Thowsand
Four Hundred Savénty One only)

DUES OF INDIABULLS ASSET RECONSTRUCTION COMPANY LIMITED :

8, Loan Account Mumber Outstanding Amounts (in Bs.)
L [8 a% on Z7.07.2024
1. SOITHHNA| Rs. 65,27 161/- [Rupaes Siuty Five Lakh
{Md Loan Account Mo, Twanty Saven Thousand
HLAPSUADRIZSE0E) Cme Hundred Sicty One only)

The Loan Accounl Mo, HLAPSUAGNIISE06, along with all ightis), titlels), intarastis),
underying securitylies), pledgels) and! or guaraniess) mcluding the mmovabls
Property, has bean assigned by Sammean Capltal Limitad (*SCL") [formerhy: known 28
Imdiabufis Housing Financa Lid. ("IHFL"Y to and in favewr of Indiabulfts Asset
Recaonsiruclion Company Lmiked CIARCLY) vide Assignmenl Agresmenl dabed
21.08.2023, and the same hes been renumberad by IARCL and bears new Loan
Account Mo, SEI2ZKNXL Consegueantly, ARCL has also become a Secured Credilor
fee the said azsigred Loan Aceount, IARCL hag given 18 consent o SCL o issue this
Motice of Sale.

The amounts mentioned 0 both the 1ables given above are pending fowsards the
respactiva Loan Acccamis of SCL and IARCL, by way of outstanding principgal, armears
{inchuding accrued late charges) and inlerest il 27.07.2024 with applicable future
intesest in terms of the Loan Agresmentis) and cther ralated loan docurnent{s) we.f.
28.07.2024 along with kegal expenses and other charges. duss fo the Secured Credilor
frem WIRAL K. HIRFARA, RUSHIKA HARSHANBHAI PALADLA, BHARTI
BHIKHABHAI PATEL, BHAVINKUMAR KALUBHAI HIRFARA and
BHAGIRATHEHAI MANUBHAI PITHAVADINALR,

Tha Beserde Price far fhe Immovable Properly will be Bs. 45,00,0000- (Rupees Forly
Five Lakh anly) and the Eamest Money Deposit (“"EMD") will be Rs. 4,50 0000-
(Rupess Four Lakh Fifty Thousand only] ie. aquivalent o 10% of the Raserva
Prige,

DESCRIPTION OF THE IMMOVABLE PROPERTY

OFFICE NO. 804, 8TH FLOOR, DOCTOR'S HOUSE, PARVAT PATIYA, BiS
HYUNDAI SHOWROOM, PUNA - KUMBHARMNA ROAD, DUMBHAL, SURAT,
GUJARAT - 3550110,

Encore Asset Reconstruction Company

<?
earc . Private Limited (Encore ARC)
Encore ARC Corporate Office Address: 5th Floor, Plot No. 137,
sector 44, Gurugram 122002, Haryana

(WITHOUT PREJUDICE)

ENCOREARC/IFCL/SMI24 2510802 Date: 14.08.2024

W's Shree Marutinandan Jewellers Ritesh Niranjankumar Soni
4ih Floor, Kuber Bhevan, Mr, Sankadi|G67, Green Park Bunglow, Near HDFC Bank,
Shen, Manak chowk, Ahmedabad-380001, |, Opp City Gold Cinema, Amboli Bopsd Fioad,
Ambali, Akmedabad-J60058

Ankiniben Ritesh Soni
67, Green Park Bunglow, Mear HOFG Bank, Opp Ciy Gokd Cinema, Amboli Bopal Read,
Ambali, Abmedabad-380058,

Dear SirdMadam,

Sub: Motice for Sale of Secured Asset of Mis. Shree Marutinandan Jewellers
(“Borrower") under Rule 8 [B) of the Security Interest [Enforcement) Rules, 2002
{“Rules™) read with Section 13{8) of the SARFAESI Act, 2002, possession of which
has been taken over under Section 13(4) of the Securitisation and Reconstruction of
Financial Assels and Enforcement of Securty Interest Act, 2002 (“SARFAESI Act”)
read with Rules,

As you ere aware that pursusnt to the provisions of the SARFAES! Act, Encore Asset
Reconstruction Company Pyl Lid. (“Encore ARC") has acquired the financial assistance
granted 1o the Bomrower by The Indostar Capital Feance L, (IGFL) along with all
undedyng sacurilies wide an Aszigrment Apneamant datad 30,12 2023

Prior to the acquisiion of the finsncial assistance by Encore ARG, the ICFL had issued a
potice ndes Section 13 (2) of e SARFAES] Acton 281003023 advising you io pay the
dias as menticned Marsin. A% vou have faded & neglectad 1o pay the dues within 60 days
from fhe date of recaipl of the said nofice issued undar Section 13{2) of fhe SARFAES] Acl,
the Authorised Officer of the Encore ARC book over the symboic possession of the Secured
Assel, as per fhe description given befow on 09,08 2024, That, pursuant fo the aforesaid
assignment, the symbolic possession of the Secured Assat leg with the Authorised Officer
of Encone ARC.

Pleass traal this a5 30 days nolice wnder Rule 8(6) of tha Bulss. Upon expary of the notics
penad of 30 days’, the Authorised Officer of Encorg ARG shall take steps for selling the
cecured Asset a5 more paricularly mentioned hereinbelow by way of public e
auctioniprivate treaty or any other modes provided under the Rules.

Description of Secured Asset:

Unit no. 67, admessuring an area of 300 Sq. Yards Super built up area in tha socisly known
a5 Soham Ambali Co-operafive Housing Society Lid, in ihe schems of Green Park
Bungalows, Opp. Ciy Gold Cinema, situated on the land bearing Survey Mo, 3348, TP
Scheme Mo, 52 FP. Mo, 64, Village Ambl, Ambli-Bapul Road, Ambi, Ahmedabad -
JB0ISE. Baundary details: East: Unit Mo, T2 & T3, North: Uird No, 68, Wesl Secaly Road
than Unit Mo. B2, Soafh: Unil Mo, B3

In caze of sale by way of public é-auction, he detailed terms and conditions of the sale
including reserve price, earmes money dapost ate. will also be uploaded on Encore ARC's
websita i, htlps: W encorearc.com and hips.sarfaesi aucliontigernetEPROC! as
par Rule & (T) of Rules, simuSaneously with the pubdcaton of public e-Auchan zale noficein
the Fromm given in Appendix-Iv A

The BorrowerbdortgagorGuarankor's altantion 2 invited ko provigians of sibi-zectan (8) of
seclion 13 of he SARFAES] Acl in respact of fime available o redeam the Sacured Assat
b repaying the antire dugs af B 262,84 3327- (Rupsas Two crore Sikly Twa Lakhs Minaty
Four Thousand Three Hundred Thady Twa Oaly] &5 on 31902023, from D9.91.2023
fogetherwith fufure interest, charges & costs therson,

A final oppartunily is beng gween o BomowerMortgagons)/Gluaranions) o redeem the
Securad Assel accordingly, failing which, Encore ARC in s capacity as Trusies of EARC-
BANK-AIG0-TRUST shall proceed with the sale of the aforessd Securad Assel as per the
Rules

Yours faithfully,

Sdi-

{Jawed Khan)

Authorised Officer

For detalbed terms and conditons of sale, please refer 1o the ink provided on the
wabdite of the Securad Credilir |, swanw, sammaancipilal com; Contact Ne | 09 24-
GR10910, 91 FOE5451024; E-rmal i | auclionheiplnefDsammaancapital com. For
hidding. lag an fowwwy auclionfocus,in

sili-

AUTHORIZED OFFICER

SAMMAAN CAPITAL LIMITED

(Formerly known & INDIABULLS HOUSING FINANCE LTD.)

Drate - 13.08.2024
Place : SURAT

Ishan Dyes and Chemicals Limited

CIN: L24110GJ1993PLC020737
Reg. Off : Plot No. 18, GIDC Estate, Phase I, Vatva, Ahmedabad - 382445,
Gujarat, INDIA Tel.: 079-25832144/25893607, Fax: 079-25833643
E-mail: ishandyes@yahoo.com, Website: www.ishandyes.com

Extract Of Un-audited Standalone Financial Results For The Quarter Ended 30th June, 2024
All amount in Rs. Lakhs unless otherwise stated

FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation & of the Inschency and Bankruptey Board of Indla
[lrvsalvency Resalution Process Tar Corposate Parsens) Regulstions. 2006)

FOR THE ATTENTION OF THE CREDITORS OF

M/5 THE MAHARAJA SALT WORKS COMPANY PRIVATE LIMITED

YARN SYNDICATE LIMITED
CIN: LEH00NE BaEPLCO1 3842
Ragiterad & Corporale Office: Shap Mo 128, Superall-2 GH-0 Cirde, Infocily, Seclor T
Gandhinagar, Gujaral, India - 352 307
Extract of Standabone Unaudited Financial Resuits for the Quarter ended 30062024
1% In Lakhs exeept ERS)

Qusarter | Precedieg | Corresponding

. Erding | 3 mantts | Threa Months
““'\ Pasticudars Gl ended | Ended inthe
Pravious Year
300063004 31.03.2024 | 30062023

1| Tetal income from operasions (nel) 9438 0462 03

2 | Ml Profit for the percd (bafore Tax, Exceplionat andior
Extraordinary fems) -12.82 - 505

3 [ Ml Prafi far e percd beloee Tax, [a%er Exceplianal
and'orExtrapndnany nams| 1282 1.4 505

4| Ml Profil for the perod after tae (afee Exceptional andioe
Exlraordinary derns) 12 82 -5 594
& | Total Comprathensive incoms for the penod | after Fax| -12.82 -4 5405
B | Ecputy Share Capital 146 1875 3rs
T | Face Yalue of Equity Share Caplal T i o
& | Eamings Par Share (Basic | Diknad) A0y DS Sik (]
itract of Consolidated Unauditad Financial Results for the Quarter ended J0M0E/ 2024
1| Tedl incame from opesaiicns (nel) 438 d199 iR

2| Mal Profit for e pericd (Defare Tax, Excepionsl andfor
Exlraondinary dems) 1282 1338 S48

3| Mal Prof far e period befors Tax, (afer Excaplional
andor Exfraondnany lams) Sl B e e -5 0§

4 | Mal Bralitlor he penod alleriay (alter Exgepdorsd andion
Extraominary bems] 282 1R 5598
5| Total Comprehensive incame farthe penod {after Tax) GAE]  1ERAT 5594
B | Epuly hawe Capas 1218 1275 EFg
T | Faca \iafse af Equity Shara Capetal - 10 ok
& | Earnings Par Share (Basic) 01550 1560 L1161
9| Earnings Par Sharg {Diluled) 41.560 00 st L]

Quarter | Quarter Year
] ended ended ended
Particulars 30-06-24 | 30-06-23 | 31-03-24
Unaudited |Unaudited | Audited

Total income from operations (net) 3370.36 127543 7958.71
Net Profit / (Loss) for the period (before Tax, 91.20 | (172.80) 59.19
Exceptional and/or Extraordinary items)
Net Profit / (Loss) for the period before tax 91.20 (172.80) 48.52
(after Exceptional and/or Extraordinary items)
Net Profit / (Loss) for the period after tax 88.07 | (177.33) 11.73
(after Exceptional and/or Extraordinary items)
Profit / (Loss) for the period (after tax) and 88.07 | (177.33) 11.73
Other Comprehensive Income (after tax)]
Total Comprehensive Income for the period 88.07 | (177.33) 4.04
Paid Equity share capital 2096.81 2096.81] 2096.81
[Face Value Rs. 10/- Per Share]
Reserves (excluding Revaluation Reserve) - -| 8062.90
as shown in the Audited Balance Sheet of
the previous year
Earnings per share (before extraordinary
items) (of Rs.10/- each) (EPS for the
quarters are not annualised): in Rs.
(a) Basic 0.42 (0.85) 0.06
(b) Diluted 0.42 (0.85) 0.06
Earnings per share (before extraordinary
items) (of Rs.10/- each) (EPS for the
quarters are not annualised): in Rs.
(a) Basic 0.42 (0.85) 0.06
(b) Diluted 0.42 (0.85) 0.06

NOTE: The above & &n eidracl of he delided fommal of Staadalone and Corsoidated Quarterdy Finanhcal

Resufis filed wilh Fie Sinck Exchanges undar Regulstion 33 of the SEB! (LODR) Raguatons. 2015, The: ful

foemat of the Quarnedy Fnancal Resuls are avaiabis an tha Skock Exchangs wehshe (e, wiwv bssindia com
Far, Yarm Syndicate Limiled

SIN-

Rawl Pandya

Cigtz : 14.08.20M Managing Director
Place | Gandhinagar DiM: 0956066

Note: The above is an extract of the detailed format of Un-Audited Standalone
Financials Results of the Company for the Quarter ended 30" June 2024 filed with the
Stock Exchange under Regulation 33 of the SEBI (Listing and Other Disclosure
Requirements) Regulations, 2015. The full format of the Financial Results are
available on the websites of Stock Exchange at www.bseindia.com and also on
Company's website www.ishandyes.com  For and on behalf of the Board of
Ishan Dyes & Chemicals Limited
Sd/-
Shrinal P. Patel
Whole Time Director
DIN : 02992519

Place: Ahmedabad
Date: 14" August, 2024
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| rpaakation prm
8. | Nama ard tha regisimizon nimber of
| the irsoheney profecsional acting as
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| section 4. sscerained by the medm
| tesabation profesakanal
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ikesrhifie] 1 et a8 Aulerses]
{ Representative of Cradhons In a dlass
] -:TII'H! naITe i’.l-l'&h'.flt.?&l | )
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hotice ls hereby piven that the MNatloral Company Law Tnbunal hes grdered the

coencement of 8 corporale ngalweney resolution process of M/s The Makharaja Sakt

Works Company Private LimEted on 13,08, 2024 (crder uploaded on 148,08, 2024),

The crediters of M/s The Maharajs Salt Workis Company Private Limited are hencby calbad

g 10 Subenil (hesr clairms sk praal an or bafare Wedrssday, 2808 2034 1o the intenim

rgsalution professicnal at tha address mantiorad agairst entry ka, 10,

The financial credibors shall su@mit thedr claims with prool Dy essctnanic means anly. All other

aredibars rmary subsmiit the claims with prood in persan, by past or by 2lectrania means,

Submissbon of talse or misleading proots of claim shall attract penalties.

Date: 15.068.2024 5d./-

Place: Surat TR, Sunll Kumar Kabira
Intarim Resalation Professlonal

For Encore Asset Reconstruction Company Private Limited

- . Rosarb Branch Baroda City Region
s 301 GZVET gy €0or. Sura) Plaza-3, Sayall Gunj Baroda 390020
Bankof Baroda  ph 1265 22252292363351, sarbar@bankofbaroda.com

APPENDIXAV [ Rule 8{1)]

POSSESSION NOTICE | Immovabie Property)

Whereas The undersigned baing the authorzed officer of the BANK OF BARDOA undar
ihe Securilisation and Reconsluction of Financial Assels and Enforcameant of Secunty
Inderest Act, 2002 and in exercise of powars conferred under Section 13012) read with
(Fule 3) the Sacurty Interest (Enforcement) Rules, 2002 issued a demand notice dated
01-08-2022 caling upon the Borrowers [ Guarantor | Morigagor - Mis Shree Rang
Infrastructure and its Partner [ Guarantor Mr. Apurva Dineshbhai Patel & Mrs.
Bhairavi Apurva Patel lo repay the amoun! menlioned in the nolice being Rs,
94,72 444.00 [Rupees Ninely Four Lakh Seventy Two Thousand Four Hundred Forty
Four Only) as on 31-08-2022 with furihes interest and expenses within 60 days from the
date of noticeddate ofreceipt of the said notice.

The BomowersiGuarantarMartgagor hawing failed to repay the amount, nofice is hereby
given Io the BomowersiGuarantorMortgagor and the public in general that the
undersigned has laken possession of ihe proparty describad herain belaw inaxancisa of
pawars confarmed on heriher under section 13(4) of the said Act read with rulie: 8 of the said
Fulezonthis 12th day of August of the year 2024,

The Borrowers [ Guaranior | Morlgegor m pasticular and the public in ganeral is heraby
cautioned not ko deal with the praperty and any dealngs with the property will be subject o
the charge of the Bank of Baroda for an amount of Re.1,16,05,758.08/- (Rupees One
Crore Sixtean Lac five thousand seven hundred fifty nine and eight paisa Only) as

on 04,08, 2024 and interest plus other charges thersen
The borrawer's altentian i5 invited o provisions of sub-seckion (B) of section 13 of the Act,

in respeclod me availabla, 1o radesm ha Secured agsals.

Description of Immovable Property

All the Plece and Parcel of the Immovable property being registration District
Vadodara , Sub District Vadodara, Village Magarwada, Revenue survey No 2341,
Clty Survey no 52, add. 15287.79 Sq Mt In that ;
1) Ground Floor Shep No GFA Y having bulldup area 1245 3q. mi. (134.01 5q. FL)
with proportionate share of undivided common road plot area 7.42 5q. ML
(T9.87 5q. Ft. } in the name of Mrs. Bhalravi Apurva Patel.
2] Ground Floor Shop No GFA4 having buildup area 17.06 5q. mi. (183.63 5q. FL)
with proportionate share of undivided common road plot area 9.83 Sq. ME {10581
aq. Ft.) In the name of Mrs, BhalraviApurva Patel.
3) First Floor Shop Mo FFIS having buildup area 19.76 Sg. mi (292.70 Sq. FL)
with proportionate share of undivided common road plol area 12.08 Sq. M
(130,02 5q. Ft.) In the name of Mrs. BhairaviApurva Patel.
4) First Floor Shop Mo FFIM0 having buildup area 2565 Sq. mi. (276.10 Sq.FL)
with proportionate share of undivided common road plol area 15.15 5g. M
{163.07 5q. Ft.) In the name of Mrs. BhairaviApurva Patel,
5)First Floor 3hop Mo FFM1 having buildup area 12.76 Sg. mt. (212.70 Sq.FL)
with proportionate share of undivided common road plof area 1208 Sg. M.
(130,02 5q. Ft.) In the name of Mrs. BhairaviApurva Patel.
§) First Floor Shop No FFM2 having buildup area 19.76 Sg. mi. (292,70 5q. FL)
with proportionate share of undivided common road plof area 12.08 5q. ML
(130,02 5q. Ft.) in the name of Mrs. BhairaviApurva Patel,
7] First Floor Shop Mo FFM3 having buildep area 13.23 Sg. mi. (142,41 5q. FL)
with proportionate share of undivided common road plot area B.ET Sq. ML
193.32 5. Fi) in the name of Mrs. Bhairavidpurya Patel.

Sitvated in Mapte Greens, Opp. Vishwamitn Township, Nr. Gujrat Tractor,
Majmahuda, Vadodara, Which is bounded as under:-East =Vizhwamitn
Terwneship, Wesl -24.00 ML road Morth: - Towands Railway Ling - South - 6.00 ML
Wide road

Place : Vadodara, Date -12-08-2024 duthorized Officer Bank of Baroda

oL BN

financialexp.epapr.in

. Ahmedabad

@
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AMeMsdoe [Feds clailes OPTIMUS FINANCE LIMITED MAXIMUS INTERNATIONAL LIMITED i o33
2yRes VG2 : Ye12 oi. vou, Al M1, F2S\ot AEANe, w2 oi. 2, UEHIECIIIR, UHEIAE-3¢00qU IRl CIN: L65910GJ1991PLC015044 CIN : L51900GJ2015PLC085474 .
CIN : L74110GJ1962PLC136701, Slo1 : +GA— €GL0033E¥ Regd. Office : 504A, "OZONE", Dr. Vikram Sarabhai Marg, ) - - a - ) N[@HX\!\MLHE
Auiuee : investors@algoquantfintech.com, Quiuge : www.algoquantfintech.com Vadi-Wadi, Vadodara - 390003. | Ph: 0265 - 2325321 Reg‘d’. :(l}'"\n‘l\":ed:' 5‘?4:,‘1 OZOP;EOE)(?; I\’;k':aaasgfzaaih:égafg. L
i i Website: .optimusfinance.in | Email: info@optimusfinance.in adi-yvadi, vacodara - . :
30 %el, 203 il e\wgel 2Acli Biauls ot 21525 viciAel cuelifza uRelrilel 212 EXT w TMENT l i : IDAE : A : DITE ETARGTED Website: www.maximusinternational.in | Email: info@maximusinternational.in
(3. @i, A2 €6 321 UA Az Els sHell Riar) CT OF S OF CONSO UNAU ¢ EXTRACT OF STATEMENT OF CONSOLIDATED UNAUDITED FINANCIAL
- — RESULTS FOR THE QUARTER ENDED 30TH JUNE, 2024. RESULTS FOR THE QUARTER ENDED 30TH JUNE, 2024
CEE] BruRison vid adeti 2id All amounts are in lakhs, unless otherwise stated. .[Rs InLakhs)
. . " . Consolidated Consolidated b
(UeBIs)| (ANMBIs) |(AaABIs)| (Bs) Quarter Ended Year Ended Quarter Ended Year Ended
stustmiell g 2uas Qg3c.8% Q¥c.0R qo¢q.2¢ £¥¢R.EC NSl Particulars 30/06/2_024 31I03I.2024 30/06/2_023 31/03(2024 Sr. Particulars 30/06/2024 ] 31/03/2024 | 30/06/2023 |31/03/2024
SuCtell Al oS /(A2 0. (Un-Audited) (Audlted) (Un-Audited) | (Audited) No. ‘MM} MMI {umm] (MM’
(Q21, AUIEIU A0l /A2l Huenzel NA udat) Qay.cc ¥23.43 q09.¢§ qoRu.3¢ 1 | Total Income from operations (Net) 399090 | 4103.76 | 216542 11418.08 1| Total Income from operations (Net) 395878 | 407355 | 2,142.82 | 11,313.24
Aty T oucuad vl w51/ (AA) 2 | Net Profit/ (Loss) for the period (before Tax, 2 | Net Profit/ (Loss) for the period (before Tax,
(AlEFu At /eLat Rueel AR usdl) Qay.ce ¥23.43 qoa.¢g qoRu.3¢ Exceptional and/or Extraordinary items) 264.61 316.75 149.10 918.05 al and/or Extraordinary items) 24355 204,07 133.83 842.97
A2 gl Suoied AVl oASY( A1) 3 | Net Profit / (Loss) for the period before tax 3 |Net Profit/ (Loss) for the period before tax
(FUAETU AN A2 BHRuEnREL A ugdl) uR.50 %9524 %9.3% cco.3¢ (after Exceptional and/or Extraordinary items) 264.61 316.75 149.10 918.05 s mm; ;dl::; Eﬁ‘?mms] 24355 204.07 133.83 842,67
Q21 ugdl Suguet vigt spsAHizl vl aS)/(A2) 4 | Net Profit/ (Loss) for the period after tax pe
(ot oo seitee A ug)) - - - au.00 (after Exceptional andlor Extraordinary items) 2834 | 28230 | 14657 | 82233 (after Exceptional and/or Extracrdinary items) 21259 | 27887 | 13526 | 79863
5 [TotalC hensive | for th iod 248.18 432.85 11937 887.94 5 | Total Comprehensive Income for the period 23243 42742 108.06 864.24
Suouel g degsa Bucias (Audie sy/(dl) (detudl) V' Lomprenensie come for fe perto ' ' ' : 6 | Equity Share Capital (Face Value Rs.1/- per share) | 1,31350 | 125720 | 125720 | 1,257.20
19 o2l 2igy5 2uas (A ugl) 2dd) uR.§0 ¥9U.32 ¥e.E8 ccg.9¢ 6 | Equity Share Capital (Face Value Rs.10/- per share)|  747.23 74723 747.23 747.23 7 |Reserves (excluding Revaluation F\;ssem) as e e ’ ’
orzwd 2dld ol3adl A2 49 (WERS 1.2/ 4 Bud) 1g0.92 4g0.92 1g0.92 ag0.02 7 Reserves (excluding Revaluation Reservg) as shown shown in the Audited Balance Sheet of the
st glBadl - - - ¥E%.9¢ in the Audited Balance Sheet of the previous year - - - 314317 previous year . . . 780658
g stsaniell A2 s sHell (alls ) 8 | Earnings Per Equity Share on net profit after tax 8 | Eamings Per Equity Share on net profit after tax
oA sadd (31.) a.co wes oMCE .20 (Fully paid-up equity share of Rs. 10/- each) l(Fl.l_Iyr paid- up equity share of Rs. 1/- each)
citt ststannie Az €ls suiell (A2 (culls «1él) Basic: (%) 1.95 2.38 1.29 7.03 Basic: 017 0.22 0N 063
W At et23el (3L.) _ - _ 0.a¢ Diluted: (%) 1.95 2.38 1.29 7.03 Diluted: 017 0.22 0.1 0.63
Al A vig stsIRtiedl A2 €ls saell / () Notes: Notes:
(clis =) 1. Key numbers of Unaudited Standalone Financial Results. All amounts are in lakhs, unless otherwise stated| | 1+ Key numbers of Unaudited Standalone Financial Results. {Rs. In Lakhs)
)}.(/'l Ao e12ddl (31.) a.co u.e3 o.uE q2.3¢ 2 Standalone mem Year Ended
alier: uarter Ended Year Ended | Tear Ended |
, - . S| Particulars 30106/2024 ] 31/03/2024 | 3010612023 (3110372024 | | N Particulars 30/06/2024 | 31/03/2024 | 30/06/2023 31/03/2024
Q. 30 91, 0% ol Ay 2Adi GRS Suciloll AAIAEL ctivliBa uRedel olisell 20 B2 53112 g1 a3 wd1Re, el No ’ f A . No. (Un-Audited) | (Audited) |(Un-Audited)| {Audited)
. . ' : (Un-Audited) | (Audited) | (Un-Audited) | (Audited) -
A 20llau 5218 6dl el ollS A5 s1Rs2 a3 IR, 0% olt Ay AWAA AHell AssUi Hor sl &di. Aol ([ - 1 |Tumaver (Revenue from operations) 141.54 301.91 18.51 817.86
1 |Turnover (Revenue from operations) 35.30 36.08 21.76 127.87
oA B (156153 AscuANoet) [StaudHell, 09Ul (Sta3Het 33 501 32 HAE 2001211 2222123 BS12AN . 2 |Profit Before Tax (3.10) 15.54 (22.74) 7.84
2 |Profit Before Tax 21.05 22.70 15.24 335.17 3 |Profit After Tax (273) 1363 (2131) 799
yelsded. . ‘ _ 3 _|Profit After Tax 15.75 545 M27 | 28381 | e b 3 ey : : :
2. 2u e eilba ufeensd sud (afesael AsiGedlor 221e552) (e, 2094 YR N G ABUo21 AA 2dlgd 2. The said resuls have been reviewed by the Audit Committee and approved by the Board of Directors of the | |2 “The said resulfs have been reviewed by the Audit Commitise and approved by the Board of Direclors of the
B2l N51BEloN Rigicll 21 A E601etl 2i0iRict AeuRa (512130 2012 ciutcll Suell St21EL, 209301l A a33 601 (St21d glssatet Company atits Meeting held on 13th August 2024. Company atits Mesting held on 13th August, 2024.
AN 51BN 22lesSAoll Mol A Huot Riggidl ez d2urR sAAA 8. 3. The above is an extract of the Unaudit?d Financial Results filled with the Stock Exchange. The detailgd Financial 3. The above s an extract of the Unaudited Financial Results filed with the Stock Exchange. The detailed Financial
3. Suollottelifa geegogetti 3Eotet claRuRi s B, Yol oSt D516 221e58R1 (Hos DR )- 20¢, XML Results are gvallable on the Company's website at www.optimusfinance.in and the Stock Exchange's website at Results are available on the Company’s website at www.maximusintamational.in and the Stock Exchange's
Adoe Suciloll AsHIN AWEN1 AdHee B, www.bseindia. com. For Optimus Finance Limistg;i Webstte at www.bseindia.com. For Maximus International Limited
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